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High Court of M.P,, Bench at Indore.

Mr.Rajendra Sugandhi, Advocate
9, Aada Bazar,
Indore (M.P.).
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Please refer to your application dated 07/03/2014, registered at our
I.D. No. 29/2013-14, addressed to the undersigned regarding supply of
information as to furnishing the copies of the proceeding dated
27/06/2013 and the draft order dated 27/06/2013 on record of R.P.
No.67/2012 and the information as furnished by the office, is as under:-

- As per the office report dated 19/03/2014 duly approved by the
office, there is neither any proceeding order dated 27/06/2013
nor any draft order of the said date, on the record of R.P.
No.67/2012 of this Court.

As per Section 19 of the Right to Information Act, 2005, you may
file an appeal to the Appellate Authority (Principal Registrar of this Bench
Registry) within thirty days of the issue of this order.
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